11 P. A C. Report

{Secretary]

Lok Sabha that the Rajya Sabha, at
its sitting held on the 21st Dceember,
1971, agreed without any amendment
to the North-Eastern Arcas (Reor-
ganisation) Bill, 1971, which was pas-
sed by the Lok Sabha at its sitting held
on the 15th December, 1971

ASSENT TO BILLS

SECRFTARY: 1 lay on the Tablc fol-
Jowing three Bills passed by the Houses of
Parliament during the current session and
assented to since a report was last made
to the House on the 17th December, 1971:

(1) The Appropriation (No. 4) Bill, 1971,

(2) The Appropriation (Railwazs) No. 3
Bill, 1971.

(3) The
Bill,

Punjab Appropriation (No. 2)
1971,

10.14 1rs.
PUBIIC ACCOUNTS COMMITTLE

TWENTY-8tCOND RFPORT

SHRIMATI MUKUL BANERMJ (New
Delhi) : 1 beg to present the Twenty-
second Report of the Public Accounts
Committee regarding action taken by
Governmeat on the recommendations con-
tained in their Hundred and Tenth Report
(Fourth Lok Sabha) relating to Customs.

SHRI S.M. BANFRJEE (Kanpur) :
Why is she presenting it?

MR. SPEAKER : She is a Membet of
the Committee, I think she looks quite
nice while presenting.

SHRE 8. M. BANERJEE : [ am glad
that Mrs. Baneri is doing it

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Mr. Banerjes should be more
thivairous.
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PAYMENT OF GRATUITY BILL
APPOINTMENT OF 4 MFMBFR TO STATE
COMMITTFL

THE MINISTEFR OF LABOUR AND
RFFHABILITATION (SHRI R.K. KHADI-
LLKAR): 1 move:-—

“That this House do appoint Shri Hu-
kam Chand Kachwai vice Shri R.R.
Sharma, to the Select Committee to
which the Bill to provide for a scheme
for the payment of gratuity t0 empin-
yees engaged in factories, mincs, plan-
tations, shops or other establishmoents
and for matters connccted therewsth
or incidental thercto, was referred by
the House on the 21st Deceinber, 1971,

MR. SPEAKER - The question ;-
“That this House do appoint Shr fiu-
kam Chand Kachwai sice Shri R.R.
Sharma, to the Select Commitlee 10
which the 8ill to provide for a scheme
for the payment of gratuity to cmplo-
vees engaged in faclories, uncs,
plantation, shops or other cstabiih-
ments and for matters connected there-
with or incidental thereto, was refer-
red by the House on the 21<t Decem-
ber, 1971

The motion was adopted.

10.15 nirs.

DISCUSSION RE: STATEMENT ON
SUGAR POLICY

MR. SPEAKER : This discussion is
strictly for ome hour. The moment one
hour is over, this discussion will contlude.
No chits will be considered. The gentle-
men who stand will not be allowed. |
wish to make this clear now,

SHRI ATAL BIHARI VAJPAYEE :
Let the Members be brief.

MR. SPEAKER : We have no time
we have many other things,
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SHR1 NARSINGH NARAIN PANDE
They are from the Library
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SHR! PILOO MODY (Godhra) :

I have been studying the sugar problem
for some time and 1 have come to the con-
clusion that the Government has no policy
on sugar at all, not cven a short term policy
much less a long-term noticy and they movs
from moment to moment and from day-to-
day to suit their petty political purposes.
This is a very scrious charge that 1 am
making against the Government.

The production of sugar has fluctuated
up and down, all the way from 45 lakh
tonacs to something like 22 lakh tonnes,
and next ycar we ar¢ cxpecting not more
than 33 lakh tonnes, which is a good 11
lakh tonnes short of our requirements if
we are to maintain the same level of exports.
I cannct underatend how, faced with these
facts, Governmeni cannot come up with
a policy which will solve these problems on
an emergency footing. I cannot under-
stand how the Government can expect a
shortfall of 11 lakh tonnes this vear and stiil
continue with the basic price of sugarcane
as it has been for the last six or seven years.

If vou were to study the figures of produ-
ction and the base price of sugarcane you
will see that every time the pricc has been

~
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mercased, over a period time production
has gone up  The production had gone up
ol the way up to 45 lakh tonnes two
years ago, and has started fallng sgamn
But the Government has not woken up
to that fact they say that even though
we fix base price of sugarcane, the
sugarciane grower wn fact gets more than
ties base price This 1s thewr only argument
This 18 not an argument which i going to
mcrease your production You have to
bring about a reality 1n the price that you
fix

They have fixed certam criteria, about
five or six, for arriving at the base price
of sugar If you apply those criterra,
under no circumstances ¢can you arrve at
the same figure year after year There-
fore, I strongly doubt the boma fides of
those who fix the sugarcane price 1 do
not think 1t has any relevance either to the
critenia framed by themselves or to the
roalities of the sstuation  Production costs
are going up, the cost of living 13 going up,
everything 1s gong up, but the pnce of
sugarcane must remain the same I cannot
be a party to such logic
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*SHRIS. P. BHATI'AG{ARYYA (Utu- '
beria) :. Mr. Speaker, Sk, -many . discus-
sionshweukenplaeemth;sﬂameonm.
Government's sugac pojicy but every tiss

mhawfmndﬂmﬂwmmthnwm;.‘.
Ipuruumg [} poHny to, protect thesuwmdl« o
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that will be given to the cultivators nor
any fitrh atrangement has besn made to
pay them in cash

Sir, the House has in the past discossed
the question of arrears that fail due to the
sugarcane cultvators  The sugarcane culti-
vators are compelied to sefl sugarcane to
the millowners even on deferred payment
basis because they cannot keep the crop
standing i the field but they do not get
their payment and 1t runs into arrears  The
hon Members from U P and Bthar have
already stated about the difficulires that
are being experrenced by the sugarcane culti-
vators m their States Mot that the Govern-
ment are ynaware of thest things but they
have not donc anything to ameliorate the
difficulties of the cultivators  ‘The Govern-
raent have always been saying that they have
adopted a good sugar policy but the policy,
we find, does not take into account the difly-
wijtics of the culuvatois and uniess the
difficulties of the cultivators are removed
the policy cannot be termed as a ‘good
polky’ as 1 being claimed by the Gowt
Fven in today’s statcorent no guarantee has
been given by Government about the pay-
raent to be made to the sugarcane growers
and about cash payment

Bir, todsy ‘Bangla. Desh” 18 a free country
They will be requinng sugar from us and
this will rase demand for sugar. But
uniess we are able to fix the consumers’
price for the sale of sugar and give g guarasn-
toe aboot the stability of the price, be it
at Rs. 2 or Rs. 210 per Xg., the profiteers
wll take advaniage of the srtuation and make
hay. In Defhy abd m West Bengal sugar
is'betng sold at Rs. 2,50 por Kg. When this
sugar will be exported to Bangla Desh, it
wik be sold for Rs. 3 per Kg. Thusthe
Government Is only making explohiation
by the millowners moye smooth by their
owill actioh, As n wsult of the Govuene
ety poticy the sigiooane Sultivtors sad
A4t contuinits s heing barased alike and
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in this matter, as I have almady stafed, the
Government are indirectly belpng the sugar
millowners to explost thesc itwe classes
of people. Untl and unless this esploita-
tion 15 stopped, we can never mMprowe
the sugar policy On the other hapd, of
the Government are able to correct ther
present policy, then wath the growth in
demand for sugar, which 15 mcreasing and
will further mcrease i future, more pro-
gress can be achieved in this field

Sir, the Ahmedpur (Birbhum) Sugar
Mill was closed down in West Bengal  The
millowner did not pay the sugarcane sup-
phers which amounted to Rs 1 lakh The
machines were erther sold cheap o1 they
were got lotted  Sir, if only the Govern-
ment adopt a good policy, the production
of sugar can ULe rassed, the production of
sugarcane can be rased, the consumers
wan get sugar at a reasonable price and the
lot of the cultivators can also be improved
Bul instead of domng this 1l the Government
contimues to isuc only statements and allow
the millowners to exploit the consumers
and the cultivators, no good will come out
of st Therefore, the policy has 1o be cos-
rected and Gusernment must adopt a firm
policy whith wil guarantee price for the
cancgrower on the one hand and also a
fixed sale price of sugar for the consumer on
the other The sale price of sugar should not
be more than Rs 2 and if any one charges
more than that the traders' property should
be confiscated and he should be punished.
The money thus denived can be donated
to the Defence Fund Let Government
adopt & firm policy to ensure that the con-
sumers get suga at a reasonable and fixed
price and also the cultivators thewr legiti-
mate dué. With these demands, Sir, I
conclude my speech.

SHRI 8. M. BANERJEE (Kanpaw) ¢
Siz, we have heard & rusouk fhat the Constl
tution Amendment Bill is not coming up
e consideintion today.
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MR SPEAKER :
: "\,yclu know it Welt.

= SHRI S, M. BANERJEE But it has
not. vet bu.n announced officially. If that is
~correct. we must congratulate the Prime
Miniiter for her wisdom,

MR. SPEAKER : She has afways wis-
dom, _

R s m‘u a rumour;

. SHRI §. M. BANERJEE : Now that
we will have some surplus time, 1 suggest
there should be a discussion on the inter-
natioral  siwation.  Since  Shri Swaran
Singh is not here, we are not going to dis-
cuss the United Nations. But we want to
discuss two other issues.

MR. SPEAKER : He has u.knack of
raising ‘such issues.

SHRI S. M. BANERJEE : Sir, you will
not hear my voice for two months from now.
One 1s about the release of Sheikh Muji-
pur Rchman. ..

MR. SPEAKER : You know the knack

of getting time for what you want and 1
am always alert about it.

. SHRI S. M., BANERJEE : And the
second point is that Bangla Desh leaders
have -demanded an - international {ribunal
. to try those military officers who butchered
" people in Bangla Desh even after surrendor.
.-More surrénder -also, they raped our sis-
- ‘and- mothers. So, naturelly, there
shanld bt some lntemmoaal tribunal to
--(ry them. ) ) . .
Thm are the: two m:portam issues.
‘ “ﬂwfewlhcquenmaboutthecondmt
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. session.

sc'veml ‘coutitries. during’ the waras 10

Whio -supporied s ‘and’ who opposed us,
mhdmdmmdwhomdmﬁﬂp_-‘_
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its' position very cleur' the other day. ‘The

Minister l\eeps ‘making it clear every éiy - o

There are ‘certain reasons:" they do not
want to come forward with the discossion
unless the Foreign Minister retarné. Un-
fortunately, he has ‘been wvery busy, dnd
usefully busy, there. (Imterruption)

SHRI S. M. BANERJEE : Let. them
make a statement about bhcnkh Ml.mbur
Rehman. -

MR. SPEAKER : R is for them.

SHRI DINEN BHATTACHARYYA
(Serampore) : The Prime Minister should
make a statement st feast gkt Sheikh
Mujibur  Rehman, So many things are
coming in the papers.. Ar¢ we to believe
them? (Interruptions) '

SHRI 8. M. BANERJEE : We
want a statement from the Governiment
about it. Today is the last day of . the
Let a statement be msde about
it.  (Interrvption) '

MR. SPEAKER : The
ister is not here...

SHR! S. M. BANERJEE : Let 2 state-
ment be made about Sheikh Mujibur Reh-
man. The Foreign Minister has nothing_to
do with it. That is not in the United Nations.

Foreign - Min-

MR. SPEAKER : That:
You hmre saxd what you. wanwd lo $ay. .

DR RANEN SEN {Baram) mm‘;'

5 Al rght.
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DR. RANEN SEN : *+

MR. SPEAKER : You know my posi-
tion, What has the Speaker to do? Let
anything come; let them be ready. I will
sit even for the mght. When you know
the whole position, why do you go on like
that ?

SHRI 8. M. BANERIJEE : Let them
make a statement about Sheikh Mujibur
Rehman at least.

MR. SPEAKER : | understand
the Constitution (Twenty-eighth Amend-
ment) Bill is not coming.

AN HON. MEMBER : Let them with-
draw it. (Jwerruption)

The rule is that under Rule 194(2) the
maximum time would be one hour. 1
think, if the Constitution Amendment
Bill is not coming, we can relax the rule
with your permisston.

11 bours
SOME HON. MEMBERS : Yes, yes.

MR. SPEAKER : 1 think I need not
have asked you. Even without my per-
mussion, you would have continued. But
this is the formality. Half an hour for
this and then {the other maltter about
the killing of Santhals we can have a
little time more and after ‘that 1 will say
you good-bye.

SHR1 DINEN BHATTACHARYYA :
There 1s one matter connected with this
Constitution Amendment Bill which has
been withdrawn, In the papers it has
come out that there will be elections all over
India excepting in the three States of Tamil

, Nadu, Kerala and West Bepgal. So I
want to ask Governmwent whether it is
the decision of the Govwernment.

MR, SPEAKER : You van ask it at
some other timp, Unlest we know somes

.
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SHR1 DINEN BHATTACHARYYA :
They must come forward with a statement,
We are not going to meet tomorrow, Then
neither you nor we will be here...
(Interruptions)

MR. SPEAKER : You are a wise
man. Will you please hsten ?

SHRI DINEN BHATTACHARYYA :
But, Sir Mr. Munsi s going around West
Bengal and spreading all sorts of rumours

(Interruptions)

SHR1 PRIYA RANJAN DAS MUNSI
(Calcutia South) : 1 will teach you another
political lesson. ....... (Interruptions) 1 carry
no weapon. I am wielding only a poh-
tical weapon,

MR. SPEAKER : You want tp quar-
rel even without any occasion?

PROF S. L. SAKSENA {Maharaj-
ganp) : Sir, the conditions this year are
not different from the conditions that pre-
vatled in the country in 1968. 409, free-
sale was allowed and 60%; was controlled
sugar that year as well. At that time the
sugarcane prices were Rs. 18 to Rs. 13 per
qguintal. Those were the prices.  But even
though we have now fixed 409, frec sale,
stll the price of sugar cane is Rs. 8.50mn
hast 1.P. while it was Rs. 12,75 at that time,
So, 1 want to say that tiis is very wrong.
You say that we can strike a bargain. If
you want us to bargain, we can do it. But
we do not want to do it. You must remem-
ber that gur is selling at a price of Rs. 100 per
quintal and the canegrower gots Rs. 12
at home itself while after spending the whole
night in the wmter, at factory gate he gets
only Rs. 8.50. 1, therefore, say that the
Government must fix the ptice for sugar-
cane at least at Rs. 12 per quintal. In fact,
the sugarcane price paid to the growes shoald
be Rs, 15 or Re.16 because that is the price
at which sugarcane was 30ld in 1958 when
40% sugar was given for fioe sele. It is
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1 Government’s own interest that if they
want more sugar, they must raimse the price
of sugarcane Otherwise, cane will go to
gur and khandsars umits and not to the
surgar mills The sowings of sugarcane
i January and February will also be low
if price of sugarcane 15 not raised This
15 one aspect which 1 want to pont out
It we want to avoid sugar famine this year
and next year we must increase the price
of sugarcane to at least Rs 12 per quintal
This 15 very essential  There should be a
proper policy on sugar There 1s no sense
m saying that sugar price wilt not be raised
The price of every other thing has been rai-
sed 1 am sure Government will take into
consideration all these aspects Govern-
ment are always saying that the price of
sugar should not be dllowed to rise very
high 1t 1s only possible when the price
ot sugarcane ts incteased 1 can tell you
that the price of sugar will be Rs 3toRs 4
per kilo in March when Parhament meets
again  You cantstopit But the growet
will not get his due it you don t rane the
Lane price

SHRI ¥ NARAYANA RAO (Bob
bih) It 1 clear from various repmits
that the sugar ndustry 15 ciclical in cha-
racter The Goveinment have not cor
rectly regulated the cane price 10 be pay-
able to the canc gtowers Whenever
sugar price mcreases there will be a ten-
dency for canegrowers to inciease the
production But once there 15 unex-
pected growth, then the prices will fall
There will be competttion from the gur
industry and from the khandsar: industry
Therefore, in all this situation, the only
person who 18 affected 18 the cane grower
He is not compensated. Ho 1s pot get-
ting bensfit When there 15 shortfall
he 1 compelled to give sugarcane to the
sugar Tactotwe, When there 15 surplus
he has to face lot of difticulties and bard-
ships in supplying the sugarcane to the
suger factones.

PAUSA 2, 1893 (SAKA)
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Molasses 1s one of the mmportant in-
gredients that comes from sugarcane
Under the Essential Commodities Act
the price 1 fixed at 4 very low price The
fixed price of molasses 15 Rs 6 and odd
per quintal whereas 1ts réal value in the
market 1» about Rs 100 | want the
Minister to consider this aspect

There 15 one more point that 1« to be
highlighted The Government fixes the
mimmmum price, but unfortunately, it
understood by the sugar industry as the
maximum price The mimmum price 1s
fixed on the basis ot the mmmum suc-
rose content 1 the sugarcane This
varies from Slate to State  Such
buing the casc there 18 every rcason that
the mmmmum price of sugarcane should
be regulated in consonance with the vary-
mg content of sucrose i different bdtates
This 1s an aspect which the hon Minister
should consider

SHR1 DK PANDA (Bhanjanagar)
At the outsct L thank you, Mr Speake
for hdving allowed discussion on this
subject because there 1s some realisation
that there 1s a real crivts 1n the sugat n-
dustty among the canegrowers and also
aniong consumers

The Government has been following
a policy which has buen favouning only
millowners Mr Pandey has stated the
facts All the facts go to show that the
policy which has been followed has been
helpng only the sugar mll owners hike
Mody and Birla to harvest more and
more profits

T will give one or two examples to show
bow the Government has bowed down
its head, how the Agriculture Mnstry has
bowed down 1ts head before tho sugar
pullowsiers They demanded decontrol
ol sugar, and the Government allow-
od it They effected jt: Whit has
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happened ? Before decontrol, the price

of sugar per kilogramme was Rs. 1.63,
and after deconirol, what is the price ?
It is already admitted by everybody. and
" the Government has also fixed it at Rs.
2.10. though actually the prics which is
obtaining in the market is from Rs. 2.25
to Rs. 2.40. Who has harvested the
maximum profit because of the price risc
in sugar ? It is the same Birlas. Modies
and the big capitalists in the sugar in-
dustry.

%

Further, the Government  has  given
another concession in the form of rebate
on sugar production; between Ist October,
197t and 30th November, 1971, if any.
sugar has been produced, then, in excess
of 80 per cent of the sugar production.
the factories were allowed a rebate of
Rs. 17 per quintal. On account of this
also, it is the same sugar millowners who
have again harvested a windfall.

Thirdly, in reply to a question that was
tabled, the Minister, Shri Sher Singh,
made an observation from which also
it is very clear that so many other con-
cessions have been given to the very same
sugar millowners, because they have the
sugar millowners’ association which is
a very old one, and they are quite properly

organised; they are strong enough to
excrt pressure on the Government. So,
the Government has been consult ing

them only, and have been again giving
one concession after another. They have
banned even the crushing by  power-
crushers in the khandsari units. All this
was only meant to help the sugar mill-
OWNErS.

The arrears of cane prices are there
with the same sugar millowners. [N
Uttar Pradesh alone, there are Rs. 13
croves and in Bihar, there are still Rs. 2
crores pending. Al these years, it is the
very millowners who were taking away
the intcircst and were enjoying the heavy
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very money which could
the canegrowers and
the canegrowers could have definitely
produced more sugarcane if that money
had been given to them. After having
been tired of waiting and waiting, the
growers have now diverted to other crops.

interest on that
have been given to

Now the crisis is that there is going to
be a shortage of sugar production. Next
year. we shall be facing a crisis in  sugar.
From that point of view, may 1 ask why
the Government are consulting only the
sugar millowners ? As per ths  state-
ment,, it is very. very clear. 1 would say
that this statement has designedly demonst-
rated the policy of this Government.—how
they are favouring these very millowners.
Wiy they are wedded to such capitalist
intercst, 1 do not understand. From
this statement, it is also shown that the
Government have consulted only the joint
stock companies and the cooperative
sectors; not the canegrowers’ association.
There is the All India Canegrowers® As-
sociation in India, of which Mr. Genda
Singh, who is now ill, is the President.

Mr. Pandey and 75 other Members of
this Parliament also made a representation.
and they subnmutted a memorandum to
the Prime Minister and we met the Mini-
ster of Agriculture several times. There
was a debate for four hours, and the Spea-
ker was kind enough to extend it to an-
other two hours i the last session. In
spite of all these things, the Government
are gomng on paying careful attention to
the demands of the sugar millowners
and are contributing in that way to the
illegal amassing of wealth of these sugar
millowners, on the one hand. On the
other hand, they are violating the statu-
tory provisions under the Cane Control
Order in respect of the fixation of cane-
price. It is not the canegrowers  who
are to beg here, or on behalf of the cane-
growers we arc not going to beg the Min;_
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ster of Agriculture or this Government
should incrzase the price of
increase the price
to be taken into
order

that they

cane. You
because two factors have
account under the cane control
what is the return from alternative: crops
and secondly, what is the actual cost of
production ? Has the Ministry ever stu-
died those two aspecis ? Several
questions were put by us, even by MPs
of the ruling party. In spite of all those
questions, the Government had Dbeen
displaying an callous attitude
towards the cane growers’ demand for
Rs. 100 per tonne. On the onc hand they
have been having illegal bilateral talks
only with the millowners and are giving
them concession after concession. But
for the cane growsr the price which was
fixed in 1966 at Rs. 72.37 still continues,
in spite of the fact that inputs such as ferti-
lisers, etc. have been costing the farmer
much more than before. What is the
conclusion (o be drawn from this ? There-
fore, 1 demand from the  Agriculture
Minister that he make a statement here
and now declaring Rs. 100 as the price
of cane.

have to

tmes

utterly

Now, as regards Orissa. Yesterday
some statement was circulated by the
Agriculture Ministry and in different

zones the price that was given was left
to the concerned people. Are you going
to leave jt to bilateral agreements with
the sugar industry without a statutory
minimum, which is an obligation, a man-
datory obligation on this  Government
—to fix the cane price under the cane
control order. This is an order under
the Fssential Commodities Act. Why
should vou bypass such a statutory pro-
vision and allow the growers to go to the
doors of the millowners to beg for an
increase in price ? Are you allowing the
cane growers to organise themselves
and gherao the millowners and take as

PAUSA 2, 1893 (S4KA)
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much as they can ? You will not approve
It is the duty of the Govern-
price, the statutory
loosely

of that also.
ment to fix the cane
mininfem price. Here it is very
stated : Tt is imperative in the interest of
cane growers, industry and consumers
that the cane price should also bz made
higher’.  Millowners will increase it.
Have vou no duty towards the growers
who arc two crores. in fact | agree with
my friend who says it should be multi-
plied into five. that means ten crores or
even fifteen crores of people who are con-
cerned with this matter. The matler
should be resolved by the Government
today and the Government should declare
that the price is Rs. 100 per tonne.

M. RAM GOPAL REDDY
(Nizamabad) : I have been hearing the
earlier speakers. | do not want to be
emotional: 1 want to be practical. 1| do
not know why the policy of the Ministry
should be so violently attacked. I know
how the policy has been pursued by Mr.
Ahmed. When prices went up to Rs. 235
a bag of sugar. the other day he suggested
to the co-operative sector and  private
sugar mills,—I am one of them—

SHRI

sector

without  putting any control,  that
sixty per cent of the sugar
stocks should be delivered to the

Government at Rs. 130 plus excise duty
and the mills accepted it in full. The co-
operative  sector people  immediately
agreed for the proposal of the Minister
and were supplying sugar at the above
rate. So it cannot be sold for more than
Rs. 2.10 per kg. in Delhi; if it is being sold
at a higher price, it may be old sugar;
when new sugar comes into the market
it will certainly be sold at Rs. 2.10 a kg
The man who sells it at a higher price will
certainly go to jail. This we must under-

stand very clearly.

In 1969-70 we produced 43.6 lakh tonnes

in 1970-71 it has gone down to
»

of sugar
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38 Jakh tonnes. Now it is going to 33
lakh tonnes. In two years our sugar
production has gone down by about 11
Jakh tonnes. Meanwhile, in two years
our sugar consumption has gone up by
12 lakh tonnes. We have to export about
3 lakh tonnes to Bangla Desh also. The
minimum requirements of our country are
not less than 50 lakh tonnes We mie
having only 9 lakh tonnes on hand. Thi
year al amy cost we have to produce 4)
lakh tonnes. There iy sugarcane, but
there 1s danger of its beng diverted (o
gur or khandsari and we inay have a
shortage of sugar So, I appeal to the
Minister to persuade the sugar mill-
owners and the co-operative sugar faclo-
11¢s 10 pay & minumum of Rs. 10 per quintal
to the sugarcane growers provided the re-
covery is 10 per cent. For gieater re-
covery there should be proportionately
higher price. In Maharashira the sugar
mills are already paving over Rs. 125
per bag because the recovery 15 about
12 per cent. In our State we are alieady
paying Rs 88.20 where the recovery s
more, 1 request the hon. Mimster to call
another meeting of the co-operative sugar
factories and the representatives of the
Sugar Mills Association to declare Rs.
10 per quintal for 10 per cent recovery
with proportionate higher price for higher

recovery.
4

[

Pl

SHRI NARSINGH NARAIN PAN.
DEY : Joint Stock companies should also
be tahen into consideration,

ot cwer fewx  (aom) sl
wqeys wgew, feerr ot v 2o ¥ 3w A
At s T g Y ik gu Fww o et A
wf from, wiw send frdy o durare 3,
Iw & ofosw AT wmom & ysten et
ww it frwar | g GRS A iR )
w3t gy oo ) e ey ot Biewrer, gt
Wi afors Ch oo Y et o
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v wEHaw § TORT WTY A% ww i A
ar§ § s few oy & 2w & v A o Ifee
o & ot o wew ox faaow o ad |
o% o wfew wEn g 3 & W Al
gE ¥, wveTT o o 97w & frero s
wfgd

AT qrEg ot X o quta w g fe
TH OSTAW ¥ JXN 10 To  FAT qrfEd
otv 7z Sfer T}, & ot W wTEwE e
B 9% o wawr faeen aifgh o Sfer o
frara ®Y 10 To TR FTAW W HravE T
i d agr & I AT %7 s fremn
wral g frfem ® v w1 Sfer @ @
wgr fon, afir v forir & ww Gt danfran
w3, T Sy e A et Wy
af g 1 & wwAr gfe geRw 3w
T A &7 fawer aEvm o faerr Y wife
F ) WA T FEE A @ @ S A
aEail F wpr ¥ fF W &) Gw Fw oY
a), OF FPA AGT QFS FATC AW K g
oy ATeT & 1 wae femTr WY T WY g
gy famr ar & anwarg fn feame o 4 gy
A E wm w AT

5 W g & fn fram A ach woerT W
w1 o rewr oY § i fweny wr v 3w 3l
% aorfan giewmr e ey 1 ot firary
# s giewr € ot 8, agt woe
o T o e s ROl B
& wawen g 6 WRE WX, GEW
o gud agg & o wove @ &, frr Ywoe
g g 8, Wit & Fednr vt e
¥ 9w A sTwGE e ewad
FTETETTAONT e TEr oy« wr fem
wAw ¥ ol ware & wgrd ow & ek qw Wy
i woR §, Sarare W agdr § ) e fram
# e o ey mft frar qur ot v B
a0y o foe ol o bl Rrevdtr
ar A ¥ v wed end o Wt wive e
o e
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3 eIt F A & NY WgmE & FaAr
TENEF IFESHT F9 Jed | TA gET
A I@AT A @IaATE fF g FwE qaTq
F R ¥ FETTEem 1 omw faEAr o
fFamt & SR § A sEer ae d
398 F41 7 e 1 anagife qare=T
T @ I | A AR FT 3R
AR AFT & M & q9AfaE JaT §
g dr framt &1 ardl w1 AR fs 1 Tw@b
auaa &, T 1 A mfﬂrﬁgm
7E WE | fFEm omi g g, afEa—

TS Al qEA AT FI B,
oW gH A Iz AT AT A2

TR IWF fFam | mar fee fFae
F F TA TG F AT g AR
# Fgmr =gl g fram &t omwen &
q7H qET CTH 3

*SHRI K. SURYANARAYA A
(Eluru) : Mr Speaker, Sir, during the last
five years, this House had discussed the
issue of Government's Sugar Policy many
times.' Hon’ble Members from al par-
ties had been pleading for a fair deal for the
sugarcane growers. I regret to say, Sir,
that this has become more or less a ritual
with the Members highlighting the plight
of the grower because of the minimum
price fixed by Government and the Go-
vernment repeating their intention to step
in and do something to help the farmer.
I am rather pained at this attitude of the
Government. The Government is more
solicitous about the needs and convenien-
ces of the mill-owners but till today no-
thing much has been donc for the sugar-
cane grower. After looking to the nceds
of the mill-owners, than probably they
would, if" at ail, think of the nceds of the
grower. ow the Government has come
out with the plea that in certain States
the prices of sugarcane have been revised.
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But in the case of my ewn State, our Chief
Minister has expressed his inability to do
anything in the matter.

Because the Government does not have
any clear-cut policy in regard to sugar,
there prevails much confusion. The gro-
wer is not interested in producing sugar-
cane because there is no guarantee for
him that he would get any remunerative
price. If he starts cultivating tobacco,
he is assured of its purchase by the various
factories in the country. It earns a lot
of foreign exchange and he is in a happy
position because of this, with the {fuid
situation prevailing in regard to sugar,
the farmer is increasingly shifting to the
cultivation of other cash crops than sugar-
cane That is why you notice that over
the last two or three years, the acreage
under sugarcane cultivation has been
dwindling and consequently the production
of sugar has also come down to 22 lakh
tonnes from about 45 lakh tonnes. But
the Government does not seem to be
awake to the serious situation develop-
ing now. They are more concerned with
the amount of excise duty collected. I
submit that this is not the correct way
of looking at the problem.

Sir, in this House and outside, we have
been demanding that justice should be
done by the farmer and a remunerative
price should be fixed for the sugarcane.
You have scen here today, Sir, the una-
nimity of the demand from the spokes-
men of the various parties that took part
in this discussion. The demand has been
for fixing the price at a minimum of Rs.
10 per quintal. Some of the Hon’ble
Members have even asked for a higher
price.

The Government consults all the Op-
position Lcaders for a consensus on any
vital and crucial issue. We have seen
this procedure in this session also. So,

*The o1iginal speech was delivered in Telgu.
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in the case of sugar policy also, I request
the Government to treat this as a national
problem and invite all the leaders of the
parties. and come to an agrced sclution
tv this issue, of fixation of price for sugar-
cane.

I regret to say that the Government
has been following a policy favourable
to the mill-owners only. The All India
Sugar Manufacturcrs Association and
those who do not pay any excise duty
have waited on the Government in a de-
putation and the Government have ac-
ceded to their request for decontrol. Ear-
lier to decontrol, in certain parts of the
couniry, sugar was available at Rs. 1.60

kilogramme. But now sugar

225

or so per
prices have shot upto more than Rs.
per ke. This is the effect of decontrol.
To whom does this amount of rise in the
retail price of sugar go ? Obviouslv not
to the sugarcane grower. Over the last
five years, as | have said earlier the mem-
bers of this august House have been un-
animously demanding a fair deal for the
sugarcane grower and now the benefit
goes Lo the mill-owners. It is a sad com-
mentary on our professions and I am
sorry to have Lo point this out here today.

The agriculturists are not an organized
section of society. You are also aware
that the wages of agricultural labour have
also been going up. With the price he
gets for the sugarcane, mostly in a distress
sale, and with the additional burdens
by way of wages for the agricultural labour
and the general rise in the cost of living,
one can ecasily imagine the miserable
plight of the sugarcane grower. His
plight cries for immediate redressal and
justice. I, therefore, request the Govern-
ment not to tarry and delay a decision on
the fixation of a remunerative price for
the sugarcane.

SHRIMATI SHEILA KAUL (Luck-
now) : The year 1971 started with an
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opening stock of 14 lakhs tonnes. of sugar,
The estimated production for the current
session would be 33 lakhs tonnes
a total of 47 lakhs tonncs. Out of this
40 lakhs tonnes would be for home con-
sumption.

making

The hon. Minister bad discussions with
industrialists about sugar production and
cane prices. It would have been much
better if he had also consulted the sugar-
cane growers because they do the real
job and they would have becn abie to tell
us where the shoe pinches.

The Minister's statement says that it
is the sugar industrialists who came for-
ward to offer better prices to the  cane
grower. It would have been better if the
government had taken the initiative of
giving more price to the sugarcane gro-
wers than giving the initiative to the in-
dustrialists.

The prices fixed for sugarcane aie less
than what the growers wanted. While
in UP we were given an assurance that
it would be to the tune of Rs. 10, in
Maharashtra it is Rs. 9. In Lucknow,
the price of sugar has gone up. Not only
in Lucknow, everywhere, the price of
sugar has gone up. The Minister was
kind enough to say that he would sce
that the prices do not rise. But the sugar
price has risen every year.

There are about 2 crores of sugarcane
growers and nearly Rs. 11 crores are due
to them. No mention has been made in
the statement as to how that money is to
be given to sugarcane growers. Unless
the farmer gets his return, he cannot put
in good fertiliser and other things to get
more yield from sugarcane. The sugar
content cannot increase unless you put
in good fertiliser and other things. So.
I would urge upon the Government that
the price of sugarcane should be at least
Rs. 10 per quintal.
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MR SPEAKER The hon Mnster
SOME HON MEMBERS rose

MR SPEAKFR  Therule 1s that the
members who had not sent therr advance
mtimation cannot be allowed 1 have
accommodated all those who have sent
me therr names

The hon Minister

FHEF MINISTER OF AGRICUI -
TURE (SHRI F A AHMED) Mr
Speaker Sir [ am grateful to the hon
Members who have made their obser
vations on a very vital policy So far
as sugar policy 15 concerned n the course
of the discussion a large number of ques
tions have been waised One particular
guestion on which emphasis hay  been
Jlard by hon Members 1s regarding the
price given to the sugarcane grower

| woyld hke to deal with the important
potnis which have been raised in the
course of this discusston and 1 would
Ihe to pomt out that after taking nto
considgrauon the general economic pic
ture, the observations made by the gio-
wers, the observations made by the industiy
and by the Apgrcultural Pice Commus-
sion, the Government fixed the mummum
prce of sugarcane at Rs 737 for re-
gowery of 94% Here, m fixing the price,
§ just want to bring to the potice of the
House that this was a notonal prie.
Below this price  they should not sell the
sugarcanc but there was nothing to pre-
verd the sugarcane growefs to get a higher
price thian the mintmum price Lhat has
betn fixed by the Government (Imter-
ruptions) Now, therefore, because we did
not increase the mummum price for other
foodgrams, 1t was, therefore, considered
necessary that the mimmum pnes fixed
last year for sugarcane also should not
be increased having repard to the economis
chuditons and the effpct aay increase n
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sugarcane price will have omn other fopd-
gtains  Anyhow, the hon Members are
aware that the price of sugar was mncreas-
ing from time to ttme and we had suffi-
cient sugar Therefore, we allowed de-
control in order that the forces of demand
and supply may have free play and a
reasonable price for sugar arrived at  But
when we found that the price of sugar
was increasing and the sugarcane growers
were also not getting the higher price
than the fixed by the Government I sent
for all the industnalists and the co-opei-
ative owners and had a discussion with
them and after discussion 1t was agreed
that the mimmum pice given by them
except n a few States will be Rs 8 S0 and
m some places ke the Western UP 1t
will be Rs 9 In Maharashtia 1t will be
about Rs 11 In Punjab also 1t will be

SHRI M RAM GOPAI RfDDY
In Maharashtra, 1t 1s for field dchivery

SHRI F A AHMED In the Punjab
it will be Rs 9 per quintal It 5 true
that so far as Andhra Pradesh Tamil
Nadu, Mysore and one o1 two other areas
Iike Orissa are concerned, no agreement has
yet been arrived at  But 1t 15 our effort
that there also the mimmum price paid
to the sugarcane growers should not be
Jess than Rs 8530 That has been ac-
cepted by them and that s the advice
given by us and accepted both by the m-
dustry as also by the co-operatives and
I hope that the canc.growers will mow
get more price than what has been statu-
tonly fixed by the Government

AN HON MFMBER  What about
fhhar ¥

SHRI F A, AHMED
mummum price 15+ Rs 850

wt fgfr Sy ¢ bt 30 6o F Pt e
§ TR ST O W A o P R
it 2y Fewdt whis § ¥ ok ws e
& wra fomwr o 4, By 2

in Bibar, the
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SHRIF A AHMED In UP it s Rs
9 (Interruption) | there are any com-
plamnts that this price 15 not beng paid
i such complaints are brought to mv
notice, § will certainly look nto 1t

SHR]I NARSINGH NARAIN PAN-
DEY The represcotation of the sugar-
miJl owners assouation itself was given
in the month of September What has
happened to it ? They said that they will
pty R, 9 at least as rumimum cane price
Why have you not accepted that > Why
hive you fixed Re 850 or agieed with
the rmullowners ’

SHRI F A AHMID We hawt not
fixed That was our recommendation that
mmimum should be like that I he 15
preparcd to pay higher price we have no
objection (o that  We have not  hxed
any rate at all

Hon Members 1re aware that the prue
of sugar eaily in December has  been
increasing to nearly Rs 23 ot Rs 225
per A g 1L has been agreed to by the mill-
owners that consumers will get 607, of
the sugar at Rs 2 per kg through the
fairr price shop Now, 409 will be the
free sugar for which the price as it 18 now
pievathng would be Rs 23 per kg My
information s that the present price is
Rs 23 or Rs 225 It 1s not more than
Rs 235 i any place But, | hope this
will provide a tremendous relief so far
as the domeslic consumers are concerned,
because  acgording  to  our  assessment
only 30°, of the sugai released 1 required
for the purposes of domestic use and we
have iuxreased this to about 60 per cent
Therefore all the domestic copsumers
will got sugar at fixed price except in Delin
where due 1o ociror dupies, the price will
be more by 8 or ¥ pame compared to other
pinoes

PROF § 1L SAKSENA ° Have yon
fined the prioe of free sugar ®
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SHRI ¥ A AHMED We have not
fixed the price of free sugar

AN HON MFMBER It will self at
Rs §
SHRI F A AHMED It cannot be

Rs 5 Actually it anybody wants more
he can buy 1n the free market and he wall
pay lugher price than what is fixed

SHRI NARSINGH NARAIN PAN.
DFY  How much higher ®* Why do you
not propose nationalisation of these fac-
tories ? What s now 1n between ?

SHRI t A AHMLD If they charge
unreasonable puce Government will cer
tainly take necessary action it will not
be more than Ry 235 or Rs 21 which 1»
now prevathng before this agieement was
arrived at

Then the question was asked about
the sugar poliy We have certan ob
jectives which we wish to pursue and
which we are pursuing One of the ob-
Jectives 15 that we must have sufficient
ptoduction 1n the country which wiff
sausly the consumers demand m the
wuntty 1t should not only fulfil the
wonsumets  demand, but will have to
catet to export also  under our commut-
ment to outnde counfries One of the
obyectives 1s that consumer should get
sugar at yeasonable pnices The third
abjective 18 that the cane-growers should
get reasonable price for came cultivation
These ate the obye¢tives which we have
been pursuing and having regard to the
general econonuc gondiion we thought
that tlus was pot the opporiune time when
the statutory muumum price fixed by us
should be mcrcased to more than what
wat fixed last year, and, therefore, we
havé mamtained the stanes qee  Bul,
as [ baye pointed opt, that does hot mean
that tha sugarcans growers will bive tp
wel] their sugateane af those prigl  They
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can get prices higher than that fixed by
Government. | am glad to announce,
and I think the Housc is already aware
of it, that in nearly 83 per cent of the
areas, the industrialists and co-operatives
have agreed to give a higher price than
that fixed statutorily by Government,
and the minimum which they propese
to give in these areas is Rs. 8.50, but in
many places they will be getting even
higher than that, and if there is any com-
plaint from any qudrter, I shall again
look into this question and see that the
minimum agreed to by them is actually
given to the cane-growers.

SHRI M. RAM GOPAL REDDY
Are Government going to change their
pelicy for the whole year ?

SHRI F. A. AHMED We do not
wish to change the policy, but if circums-
tances demand and if the industrialists
do not behave properly, then Govern-
ment will have to consider changing the
policy in order to see that the consumer
gets sugar at a reasonable price and the
cane-growers also get a reasonable price
for their cane. Another question which
had been raised was that the production
of sugar was going down. It is a fact
that sugar production has gone down
during the last two  years. But there
arc several reasons for this. One of the
reasons, why during this year particularly
sugar production has gone down, is that
not only was there less are a under sugar-
cane cultivation but therc have also been
bad crops in a large number of areas.
In Mabharashtra, on account of scarcity
of rains, the crop has suffered. In Bihar
and UP, sugarcane cultivation has suffered
because of floods. So, there is less sugar-
cane than last year, not only because the
area under cultivation is less but also
because of bad weather conditions. Tt
is also true that in UP and Bihar and
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particularly in UP, the area under culti-
vation is less. The reason for this is that
the cultivators there think that i is now
more profitable for them to have culti-
vation of other crops in the land than
sugarcane cultivation. Sugarcarc takes
practically the whole vear while it the land
is utilised for purposes of cultivation of
other things. they can have multiple crops
and so on and they can yield better results
income because of better utilis-
there is some

or better
ation of land. Therefore,
diversion from sugarcane cultivation to
cultivation of other crops.

SHRI B. P. MAURYA (Hapur)
If Government do not increase the price
now, the area will go down still further.

SHRI F. A. AHMED : That is not the
reason. We do not wish to compete,
as I have alrcady pointed out. {f is also
necessary for us to have other foodgrains
which will be very helpful for the country’s
economic condition, and. therefore, we
do not want to have competition between
one crop and another. We shall see that
we try to have whatever sugarcane is re-
quired for purposes of increased sugar
production, and we should also give rea-
sonable price to the sugarcane growers.

I hope with this minimum price now
agreed upon by the industrialists and
co-operative factories, it will be possible
for the sugarcane growers to get higher
prices than what has been fixed by Govern-
ment, namely, Rs. 7.37 linked with 9.4
per cent recovery. If the recovery is more
than 9.4 per cent, the sugarcane grower
will get a higher price. One hon. Mem-
ber has pointed out that for a recovery
of 10 per cent, the price should be fixed
at about Rs. 10. That will be the amount
more or less which they would get. Where
the recovery is better than 9.4 per cent,
the sugarcane price will be higher than
even Rs. 8.50 or Rs. 9 fixed for these vari-
ous sectors
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I thank hon. Members for the interest
that they have taken.

T can assure the House that when these
questions arise, we shall keep in view
this matter as to how we can serve the
interests of the cane-growers and con-
sumers. We shall always be watchful
about their interests and shall do what-
ever is necessary.

SHRI K. NARAYANA RAO : What
about molasses and rectified spirit ?

st faqfa fw o oF;r dE wEEw oug
AR T T AW a7 FT F AN AF AN
F =i 1 & garn w8 G G ferarfawt
FT LA T g, TfE I AT AT AT F AL
1% duet mar oww o ?

o FEEEH T AL CIEC 1T
FEAT gHWT AOAT ANifAaT I3 E 1 3T &I
wrdifmT # aF § o S W

11.56 Hrs.
ADDRESS BY THE SPEAKER

MR. SPEAKER : Before I 2o on to the
next item, 1 have to make a few obser-
vations.

We are going to adjourn sme diz today.
There are a number of motions which
were very imporfant and  which ought
to have been brought during this session
for discussion as members were verv keen
that they should be discussed. But we
could not take them up as because of the
emergency a number of other Bills and
Motions came up. So when we com-
mence the next session, all these pending
motions which still carry their value at
that time will be brought up. Members may
please rest assured about that; we will
try and accommodate them.

AN HON. MEMBER What about

questions 7

MR. SPEAKER : The rules will apply.
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SHRI B. P. MAURYA (Hapur) : Will
the next session be a budget session or
a short session ?

MR SPEAKER : What does he likes?

SHRI B. P. MAURYA : If UP is going
to the polls, a short session.

MR. SPEAKER : The second thing is
this. 1 have a right to advise the young
members. In this particular case, I am
referring to Shri Ny N. Pandey. He was
quite angry and in his anger threw away
some books. erhaps nothing could pre-
vent him from doing that. But we are
quite a mature House. We should avoid
such outbursts. ,These do not add to the
logic of the case or argument. You have
a very fresh example. The Pakistan re-
presentative in the Security Council, who
now happens to be the President of that
country, just rushed out after tearing
the Charter and throwing it away. But
still that did not add to the logic of his
argument.

SHRT NARSINGH NARAIN PAN-
DEY (Gorakhpur) T am sorry this

happened. 1 did not mean it.

SHRI B. P. MAURYA : It was because
of that that he has become President.

MR. SPEAKER
friend is not infected by
not want to show that immaturity in
our Iegiélature which  was displayed
by him there. We all condemn it and
we should not allow it to happen in our
House.

1 hope my hon.
him. We do ’

Thirdly, before I leave the Chair—the
Decputy-Speaker will be taking over now
—I wish to avail of this opportunity to
thank all the members of the House for
the great sense of patriotism and unity
shown in this hour of emergency. I can
safely say that during all these years that
1 remember, Parliament did not show



